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FINAL ORDER NO 71347 / 2018 

 

Per: Anil G. Shakkarwar 

 

 The present appeal is filed by Revenue challenging the 

impugned Order-in-Appeal wherein the learned Commissioner 

(Appeals) have ordered for provisional assessment in respect 

of goods manufactured by the respondent for the year 2008-

09. 

2. Heard both the sides and perused the record. On 

perusal of record we find that there was no Stay for operation 
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of the impugned order. In view of non-availability any Stay 

Order the impugned order must have been implemented and, 

therefore, nothing survives in the present appeal. We, 

therefore, dismiss the appeal filed by Revenue as infructuous.   

(Dictated and pronounced in Court) 

 

 Sd/- Sd/- 

(Archana Wadhwa) 

Member (Judicial) 

  (Anil G. Shakkarwar) 

 Member (Technical) 
  
 Ankit 


